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Central Admini str at iv/e Tribunal
Principal Bsnch, New Oglhi,

CCP-.3 67/'93 in
OA-1743/89

Neu Delhi this ths 5th Day Gf Sariuary, 1994.»

Hon'bls Mr. Oustice S.K, Dhaon, 1/ice-Chair man (3)

Hon'ble Mr, 3,N, Qhoundiyal, namber(A)

Shri 3. C, Jain,
S/g Sh. R.D.Dain,
R/o 37A, Block 5-3,
N.I.T.,
Faridabad, Petitioner

(ay aduocatg Sh. Madhav Panikar)

v/ersus

Shri fl.R. Sivaraman,
S^cratary,
Department of R^uenua,
NorthBlock^
NBU Delhi, • Respondents

D

ORDER (Oral)
Dalivsred by Hon'ble Mr. Justice S.K. Dhaon, VicG-Chairman(3)

The learned counsel for ths petitioner states that the

directions given by-this Tribunal have been modifie'd by the

Hon'ble Supreme Court. In vieu of this dsvslopment, this

Contempt Petition does not survive and is dismissed. The

notice issued is discharged. No costs.
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MEF13ER(A) • l/ICE CHA[ RMAN(3)


